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and has offered to exchange these notes with usable
notes. The complainant has not so far accepted the
issuable notes in exchange of the mutilated notes.

{(d) According to Reserve Bank of India some
instances of a few note packets containing some
notes made up of papers stuck on the left hand
stiched portion were in circulation had come to their
notice, Reserve Bank of India have issued a press
release on 18.4.86 informing the public to check
currency notes packets received in the daily
transaction even if they bear banks stamp. As per
the advise of Reserve Bank of India, Indian Banks'
Association has aiso issued circular to all member
banks detailing the modus-operandi ot the miscreants
and cautioning the operational staff to exercise care
while accepting the cash. On the basis of complaint
of the Hon'ble Member, Government has also
requested Reserve Bank of India to issue fresh
instructions to all banks 1o lake adequale steps to
prevent the issuing of unusable notes to their
customers.

Bench of BIFR at Calcutta

362. SHRI BASU DEB ACHARIA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government propose to set up a
Bench of Beard of industrial and Financial
Reconstruction at Calcutta: and

(b) if so. the details thereot?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) : (a)
No such proposal is under consideration of
Government at present

{b) Does not arise

Generation of Employment Opportunity
by NABARD

363. SHR!I PINAK! MISRA : Will the Minister of
FIt:lANCE be pleased to state

{a) whether Naticnal Bank for Agriculture and
Rural Development has a pian to generate massive
employment opportunity by the turn of the century:

{b} if so, the details thereof indicating the lotal
contemplated investment therein; and

, {c) the progress made by the NABARD in that
direction during the last two years, and the amount
of investments made therein so far?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM, - (a)
to (¢). National Bank tor Agriculture and Rural
Development (NABARD; has reported that # has not
drawn up any specific pian for generation of massive
employmant opportunities However, while NABARD
is not directily involved in generation of employment,
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refinance is provided by it to banks for tinancing
various agricultural and ruratl activities, which
provides gainful empioyment in rural sector.

Schemes sanctioned for refinance by NABARD
pertain to agriculture and allied activities such as
social forestry, aquaculture, seticulture, mushroom
cultivation and various other occupations in
traditional areas like dairy development, sheep
rearing, piggery, goat rearing, etc. NABARD has
reported that it has provided an amount of Rs. 7,813
crores in 1994-95 and Rs. 8,377 crores in 19985-96
as refinance support for production and Investment
credit under various activities.

Closure of Instrumentation Ltd., Kota

364. SHRI GIRDHARI LAL BHARGAVA : Will
the Minister of INDUSTRY be pleased to state :

(a) whether many units of Instrumentation Lid.
particularly in Kota unit are facing financial strain;

{b} if so. the details thereot; and

{c) the measures being taken to remedy the
situation?

THE MINISTER OF INDUSRY (SHRI MURASOLI
MARAN) ' (a) Yes, Su.

(b) The Company is incurring losses as i1t is not
able to face increasing competition. As a result, it 1s
facing working capital constraint and difficulty in
mesating various liabilities.

(¢} The Company is a sick company under
reference to BIFR as per provisions of SICA. Non-
Plan Budgetary support and funds for VRS are being
provided to the Company

Benches of Allahabad High Court

365 SHRI AMAR PAL SINGH
SHRI SANTOSH KUMAR GANGWAR

Wil the Minister of LAW AND JUSTICE be
pieased to state .

(a) whethetr the Government propose to set up
benches of Allahabad High Court at Meerut and
Bareilly 1n accordance with the decision taken by
the Government of Uttar Pradesh,

(b) if 50, the time by which they are likely to be
set, and

(c) it not, the reasons thetefor?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D. KHALAP) : (a) to (c). The Jaswant Singh
Commission recommended the establishment of a



